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& “Before the Central Administrative Tribunal, Allahabad,
‘ Circuit Qench at Lucknow. S
oh-16F(83(L)
Bajrangi Prasad. |  em===—=m-Applicant
Versus -
Union of India and otherss . meeweee-Ragpondents.
INDEX 7~
- .
R Compilation No.I s
S.No. Particulars Page No. Annexure No.
v - 1. Petition/Application} 1 -9 -
2+ Impugned order 10 - 11 -
3e Vakalatnana 12 T=on gf? e
o | o
Compilation No.II @
4. Railway Board letter No.
| ER31/81/44/39 dated ‘
— 2047.1981. 13 I
S The Joint Director(Finance)
-~ ReDeSede DeQs Noe
F/AD/P/121/1 dated
6. Representation of
SreCashiers dated
5.1.1989. 15 ~ 16 3
’ \
Date : \S +7.1989. /MQM

AdvotCate-
Place: Luckriow. - Counsel for the applicant.

e -
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In the Central Administrative Tribunal,Allahabad,
‘ Circuit Bench, at Lucknow,

%?-.

Registration No. OA \67 of 1989.(f3> ‘

i Central Administrative Tribusal
\i . Qircuit Bench Lucknow
}, Date of Filing V7. 7. | 0\86\
i’% N PRI S 7
% ' Bajrangi Prasad, aged about 37 years, son.
. L  of Sri Saheb Lal, resident of 37, Dugawan,
e ﬁ ' . « '
L | Lucknow, working as “enior Cashier in the
i L . .
. Office of the Assistant Chief Cashier ,
i Northern Railway, Lucknow.
@ : : -—————«-7Applicant
4 % Versus o
| 1. The Chief Cashier, Northern Railway,
i . .
\“yééb7 : le Head-quarters Office, Baroda House,
. Q{Q\y E w’\? 3 New Delhi. o o
YAD;J> E "\0 2. The Senior Divisional Accounts Officer,
K \ | Northern Railway, Hazratganj,Lucknow.
A\ = o
—_. i(\ 3. The Assistant Chief Cashier, Northern
’ 1 Railway,'Charbagh; Lucknow, :
- | , L memmmeeeee Respondents
Il ) . _; ’
i ‘ ! DETAIL OF APPLICATION:
I
- —
| 1, Particulars of the orders against which the
% ~ application is made :-
i
ﬁ a) Order No.SO/Adm./Cash/Transfer/89.
b) Date 30.6.1989.
E c) Passed by : Senior Divisional Accounts Officer,
f Northern Railway, Hazratganj,Lucknovs
l

d) Subject in brief: Transfers have been made on
" the basis of every in an

. arbitrary and discriminatory
| | manner in violation of
? _ | Railway Board Circular.

- . STogon vk

‘
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2. Jurisdiction:

The applicant declares that the subject matter
of the order against which the applicant wants redressal

is within the jurisdiction of this Hon'ble Tribunal,

3. Limitation: N

L4

The applicant further declares that the =

application is within the limitation period prescribed

 in Section 21 of the Administrative Tribunal Act,

1935,

4, Fac£s of theléésé:

4,1 - That the post of Cashier is a Class-1II
and all recruitments are being made through Réilway
Service Commission. The list of selected incumbents

is sent to the General Manager of each Railway

- seperately. The offer letters are beingﬁi$suéd and
'on accebtance_they are posted as Junior Cashier under

the control of the Chief Financial Advisor and

Chief Accounts Officer.

4,2 - That as per avenue of promotion the

junior Cashiers are being promoted as Senior Cashiers
on the basis of seniority-cum-suitability. Thus the
applicant has been promoted as Senior Cashier by

virtue of seniority and‘posted at Lucknow under

the control of respondent no.3.

4,3 - That the office bearers of both the
recognised union put the presure over respondent
no.1 to issue directions for the rotational

transfers of Senior Cashiers in every year from

*Ezzgtérizia,fﬁsrz;nfz
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~are being made,

-3..

one seét to another seat but these are not being
acdhered to by all the Divisions and Workshops except

in Lucknow Division where yearly rotational Transfers

R o

T aw

s

4.4~ That the posts of Senior Cashiers have.
not been classifiéd,'neither as sensative posts nor
tenure post. Thus the yearly transfers of Senior
Cashier. do not_cbver with any rules. The duties pf

Cashiers only to disburse the salaries to the

‘Railway Staff and they have no public dealing.

‘4.5 - That the yearly rotational transfers put %k

the Senior Cashiers in trouble in the following manner:

 a) The Cashiers, while join to new seat, do
it ‘not identify the employees. Thus the Cashiers,
. whikexjekmxkexnewxseakxxdexnakxkde have to
.- ddpend upon the witnessing officials., The
Cashiers only know the name of the witnessing
official but €¢annot recognise. On the witness
of witnessing officials, the Cashiers have
to make the payment. In case any wrong
payment is being made thevCashierthave
taken up under D.A.Rﬁles-andloften they loose
their'services i.e. removed from service

if found guilty.

b) The educational career of the children
spoiied as they had to go out of Head-quartersgs
thus they cannot guide their children.

¢) The Cashiers do not make the proper arrange-

ment for the treatment of their ailing family

members. | *553E37555$F§T3§“3'
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4,6 - That the Cashiers have represented‘to
many times in regard to their yearly rotational
transfers but the authorities competent have not

considered the request.

4.7 - That the Railway Design and Standard
Organisation,LucthW"is a part of Ministry of" |
‘J; Railways thus lhe Sénior Cashiers posted in R.D. S O,
;. * . were requested verbally to Director General and
explain their difficulties. The Director General
had consider the reéuest and refer the matter to
the Hailway Board vide letter No.F/AD/P/lQl/l
.vdated'4{6.1981. The Railway Board vide theirllettér
No. E.R. D.T. /81/44/39 dated 20.7.81 have decided
that the existingﬁarra?gements in the Cash Office
"of R.D.S, 0. should continue. It has“further,beén
decided that.the Financial Advisor and Chief Accounts
Officer,-Northerh Railway may be'requested-tovfotaté
the Cashiers after fhree years instead of every year.

o : Photostat copy of the Railway Board's letter is

s enclosed and is marked as Annexure No, 1.

4,8 - That on receipt of the Railway Board's
'letter as referred in paraw4.7, the Joint Director
(Finance), R.D.S.O.,LucknoﬁQ}§pbroached with a D.G
letter No,F/AD/P/121/1 dated 6.8,1981 to Sri S.S. Goyal
Additional Financial Advisor and Chief Accounts
Officer, Baroda House, New Delhi enclosing a copy
of Railway Board's letter referred in para 4.7
and also gave a copy to Senior Divisional Accounts

Officer, Northern Railway, Hazratganj, Lucknow
%
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' A ‘photostat copy of the D, G, letter is enclosed

and is marked as an Annexure No. 2.

4,9 - That- the Senlor Divisional Accounts
Officer did not care about the letter of the

Railway Boards and continued the policy framed

" as per advise of the recognised unions.

4,10 ~ That the Railway Board's have never
iesued the directions for the rotational transfers
of the Senior Cashiers every year thes the respondents’
are acting illegally in anAarbitrary and discriminatory

manner,

4,11 - That in this connection it may be stated
that vide letter dated 6.8.1981 that the Joint |
Director (Finance) advised the Additional Financial
Advisor-and- Chlef Accounts Officer Northern Railway
Baroda Hoqse to advise the Senior Divisional Accounts
Officer,Lucknow to adhere to the directions of
the Railway Board's letter dateei20.7.1981 in so far
as the rotational_Transfers of'§enior4Cashiers
of R D, S, 0, and others are concerned. In this advice
it haes been specifically stated that it is desired
that the Senior Cashiers may be rotated after three
years instead of every year. A photostat copy of
the letter dated 6.8.81 is enclosed herewith and

is marked as Annexure No, 2.

4,12 - That in this connection it is stated
that one Shri A.K.Verma, Senior Cashier was transferred:

_earlier to a period of three years by order dated

23.6.1982 was re-transferred back to his post.

65\@%@_



4,13 - That és the. Circular of theiﬂailway
Board was/is nqt been strictly adhered to and the
Senior Cashiers Were/are subjected to rotetional

transfer every year. The respondent no.2 did not

care the letter of Railway Board dated 20,7.1981

and Director General's letter dated 9.11.83. A
photostat copy of the letter dated 9.11.1983 is

enclosed herewith and is marked in Annexure No, . .

4.14 - That the scheme of rotationel transfer
after every three years is applicable in the case
of  the Senior Cashiers as the policy of rotational
transfer every year has not been framed by the |

Rai lway Board.

4,15 -"That as the transfer of Senior Cashiers
is in uttef'viclation_of_the Circular of the |
Railway Board. The retention 6f the Senior Cashier
ai R,D.S.O. upto a period bf three years refiex#"

he—
the genuineness of the Cashiers not to rotate

yearly.
R aM&%aWk
4,16 - That the 2?di$&eaai and other Senior
Cashiers had made a representastion on 5.7.1989
butvthe said representation has not been disposed
off, A phétostat_copy of the representation dated

5.7.1989 is enclosed and is marked in Annexure No. 3.

4,17 - That in this connection, it 'is stated
that thé orders passed by the respondent no.2 in
violation of the. Circular of the Railway Board
dated 20.7.1981 be withdrawn and the Senior Cashiers
“be allowed éo work at their sheet upto a periodt{

' » <=
of three years. _<5EEaﬁEnTG§)13§=§HTE?TE
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‘5, Grounds for relief with legal provisions :

(A)

(B)

(€)

(D)

(E)

(F)-

Because the Railway Board's have neither
declared the posts of Senior Cashiers as
sensative nor as Tenure thus thefe is no
limitetion period prescribed for retention

at a seat.

Becausé due to yearly transfers, the Senior
Cashiers have to face difficulties in
recognising the witnessing officials as

well as payees.

Because- the directions issued by the Railway
Board's vide letter dated 20.7.1981 have not been
implemented.

Because these rotational transfers are not
being done in each cash offices i.e. workshops

and Divisions.

Because the authorities are acting on the

guide lines of the Unions and the office

- bearers of the recognised Unions are getting

advantage in their transfer and posting.,

Because the educational career of the children
of Senior Cashiers spoiled as they cannot
manage properly guide to their children to

improve the educational career.

6. Detail of Remedies exhausted :

The applicant declares that he has availed

=TT IIE



of all the remedies available to him under the

~relevant serviée rules but the respondents have

not consider the request and the representation

has not yet been replied.

7.vMa£tér‘not previously filed or
pending with any other court :

The applicant further declares that he had
not previously filed any'application/writ petition
or suit regarding the matter in respect of which
this application has been made, before any court or
any other authority or any other Bench of the Tribunal
nor any such applicatioﬁ, writ petition or suit is

pending before any of them.

8. Reliefs"soqggj :

(a) The impugped order No;80/Adm./Cash/Transfer/8§
dated 30.6.89 be quashéd.

(b) The Senior Cashiers should not be transferred

yearly.

(¢) The Railway Board's letter dated 20.7.81 be
considered avCircular in regard to Rotational

Transfers of Senior Cashiers.

(d) Any other relief considered by the Tribunal

appropriate énd suitable in this case.

9, Interim order, if any prayed for :

" a) The directions be issued to the respondents

for the disposal of joint representation dated

5.7.1989 before the implementation of the.

impugned order. F ‘EEEB{E?TQE§§;i;;
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b) I‘he impugned order should not be given effect

ti1l the finalization of the case.

10.  That the application will be submitted by

the counsel.

11. Particulars of Postal Order in respect of

application fee :-

a) Postal Order No. DD 83 (47 L,?
v

b) Date Y70
c) Name of Issuing Post Office: ‘b (o oftvce 'defaal

12, list of enclosures :
1. Railway Board's letter dated 20.7.8l.
2, Joint Director (Finance) RDSO/letter dated é%}

3. Representation dated 5.7.1989.
4, Transfer order date;d 30.6.89,

"V.e"ﬁ“fi'c ati on.

I, Bajrang Prasad, son of Sri Saheb Lai,
aged about 37 years, working és Senior Cashier in
the Office of the Assistant Chief Cashiei‘ Northern
Railway, Charbagh,Lucknow, resident of 37,Dugawan,
Lucknow, do hereby verify that the contents of
paras A\ hﬂ \Q\M@m’hge true to my personal
knowledge and those of paras (|7 @ud §~.
are believed to be true on legal advice and that 1

have not suppressed any material fact.

()

ate 0.7.1989. .
Dated 10.7.1 ﬁ:r

Place  : Lucknow. | ‘ Signature of ap/plljcant.



No .80/ Adn/CashiIransfer/89

anc Lc.

.

Oflicé of the- o -

Sr.Divisiosal Afes, Offlper,

Nort)

Divisional Cash Oiflcek L

The following transfer of Cash1<x

O cyclic order, The concerning cashiers are hLe
;:&t*éﬂd L.C. Office after completing 'G' Tour

T t”k’n* over their respective charges of tqclﬂ ceat
.‘"';”J':”‘ 29~6-89 to
a

w2rn R 111\vay IAJCBHIOVJ. R ,1!

“JLMLP ijn June, 1989 ’ ff;&,

Sub: Rotational Transfer of Cashicrs of.

Lv‘(’ )\,

'~~*~- nvmca

o Lade on the baéis“of
ruuy directed to-

paynents for handlng
s between

3-7=89, andfhuranLer tTlollCdtC charg e'reports should

tail posting order ere as under:-

v 8L

no 4
LV RE
f1 .

74
9,

- 10,

SIIETR
13,

15.

8.

12,

™

Narie

AR SO

of the Cashiers

Sri.

i

C,P, Sharna, Sr.Cashier is

: be Urnrar=d for submission to CC/JA/NDLS by the 5th pﬂox1no rDe-—

|

posted vice Shri R K. |

Po - 22 ‘ “d8p31 ,Be Cashier PD~ Loco/
CB(W

R L Bajpal, Sr.Cashier is posted vice Shri R.P.

PD-G Igco /CR ‘ sing ,Sr.Cashier PD-4(Line)

P, Sinsh, Sr.Cashier 1o posiad vice Sri Munna

IP}D}:‘- ii'“ ” .ul "):D .)(Xh) ., 4 ;

Sri Muﬁna Lal, Sr, : iu nosted vice Srl'A X Verna,

Cashicr PD=9
ari A%, Vorna,Sr,Cashiery

!

(e

,“.:i

P2 Loco/CI G Pushier PD=5 (Line)
P Sin hy
. asad, Sr,Cashier is pusbed vice Sri C ghy
ggig Pr“bd§2814 g ) C shier PD-10- (HQS i
i i i Lal i
.1, Mauba, sCashler s postcd vice $T1Man21wﬁ o
n:." .I».ix‘utﬂl a . P‘L)"'l LOCO/CB ( ) ,{ ‘. :

Sri Manni L“l Sr Cashier, is postcd vice Srl R.H Gupta
" PD-1,Loco/CB pD~6 (Line).

,Cashier PD=6 is P
,H.Qu?ta,Sr as % astava PD=11(HQ)

» jvastea ". Cisp
| gégﬁig;ngzqzais? . Sr Cashier PD~19(Line)

£ P.X.Ghosh, uLoCabhler,
P19 - SI

Srid P Gupta Sr,Cashier, 1is

hizr PD=2 Loco/CB(W)
sosbed vice Shri HariPd.,“

osted vice SriK.B. STlV-iﬁ

osted vice SrilPK,Ghosh,

posted vice Srid P Gupta,
Cashier PD-12(HQ) - B

pos*od vice Sri G.S. Baj-

PD-12 pai, Sr.Gasghier PD—4 O&W/AMV
R
G.S.Bajpal,Sr Cashler, ig posted vice SriAaN.

P-4 C&W Sop Knamme, or.Cashier PD—13(HQ)

AN JKhanna,Sr Cashier, L
PD"‘13 .Jm

S.P.Bajpai, Cashier, = 1y

pD~5 C&W Shop/AMV SR,

I L
osbed vice SriiS,P, ﬂ“J
et PL-5 c&w/AMv_Z S_. o

‘)D"‘ ‘l KHQ) o B PN

searsnseed

T
P




_J*
|

| o 16, Sri
18, "
49 "

20, "
v
| 21° il
o2, "
Y"ZZSO "

Lo o 2“4',5 i

ff,j Ho- '

i pB, B

Hypait #

‘ 26“ i

7.
N;\r PISH i

_ 29, Y

o 0. T

3 /

R
32‘ it
oay tot-

1. th
4, ACC .

¢ Cnief Cas

'ml:

Badri PdeySre Cashlcr,

pPD=-14

VM Mishra,Sr Cashicr,
PD-15

Bajran{
pPD=15

&1 D,.C.Risheshwar,re
Castier, RDSO -

V.KJMidha,Sr.Cashier,

PD~10

1450 Cashier,

R.P.Mishra,Sr.Cashier,

pD-18

N.U. Qiddlqul ST Cauhier,

P2

Sri S R, ,Prasad,Sre
Cashier PD ~17

»ri

:MiVMruﬂwm
cy Storé /AM»V

SriBa3rangi,

is p‘l . ;l— , .;._; ¢
1200 1 SRR
is puo--t SRR
Pl)w i )’U'.‘; y

{5 pustun Vel grli D C.Bishesh—
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Copy of Railway Board's letter

No.ERBI/81/44/39 dated 20.7.1981.

To,
D.G. ,RDSO/Lucknow.
T
' Subject: Rotation of cash office staff for
A cash office in RDSO,Lucknow.

ﬁeference: Your letter No.F/AD/P/121/1
dated 4.6:1981.

On careful consideration of the proposal contained
in your letter quoted‘above, the Railway Ministry have
decided that the existing arréngement in the cash office

of RDSO should continue. However, it has further been

. —
FaRr T

>,
N g

decided that FA & CAO Northern Railway may be requeste(

- I,
. SO
™ -

'to rotate the Cashiers after three years instead of

RO - Y

every year.

. - - 8d/-  Agarwala.
g | . Under Secretary(N-1)Rly.Board.

‘ e%(??%—\ L | _ | ‘ "
) |
s -

True-copy.

wpld?
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'fjf o | Copy of Rajlway 3oard's letter

:“ : No.ERdI/Bl/&A/E@ dated 20:7.1081.

O

2.6.,RD50/Lucknow.

- - . Suoject: Rotation of cash office staff for E e
s cash office in RDSU,Lucknow. R

KON ;

‘ Reference: Your letter [NO :/mJ/P/l2J/l i
o dated 4.5.19¢1. ‘ | -

on careful considerstion of the proposal contained
1n your letter quoted above, the iallwayxﬁlnlstry have

!L]» | decided that the E)IStlnj arrangenent in the cash office
w ! of RD30 should continue. mowever, it has further been

i} [

i

decided that FA & CAJ Morthern Aa.lway may be requested
‘ 4} Y q

\

to rotate the Cashiers after three years insteasd of

evVery vyear. ‘ , }

vajv . 5d/- Agarwala.

Under Secretary( t-1;2ly.30ard.,

0 S .
4£</  True- Cpr | ;

/7//%’ S
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